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C IM THE CENTAARL ~DMINISTRATI ’c TRIBUNAL

SRINC IPaL 3.NCH

NEW DILHI..
04 No .'é;éz'lég‘af
Nzw . Delhi, dated the y%kfjecember, 1994

Hon'bla Shri N.7. Krishnan, Vice Chairmsn(~)
" Hon'ble Smt.Lakshmi Swaminathan, Member (J)

Shri P.K. Jha
t/o JP-L/ZOwB, Vl&:Spurl

Ne w De1h1_110018
«e. spplicant

& (By madvocate Shri G.D.Gupta )
Versus

-l Union of Indie through the
- . Secy. to the Govt. of India, oo
Ministry of Water Resourcas . '
 Shram Shakti Bhawan, Refi Marg,
New Delhi

2. The Director, : '
. Central Seil and Material HResearch
- 5t : tlons
- : OLOF Palme Marg, Hauz Khas,New Delhi-16

' ' ORDER (ORAL)
(Hén'ble Shri N.V. Krishnan, Vie2 Chairman (4))
We‘have hzard him.

2. - The -applicant is Research Officer (Engg) in the

Central 5o0il and Matsrial Ressarch Station, Hauz Knas,
New oelhi. The grievance of the a@pplicant arises out of
fact, that he has not been considered fit for being.

sent for training abroed. It is stated that the applicant
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¥ sstisfies the qualifications which are required
for such.deputaticn abrmgd, as mentioned in the
Departmen£ of Personnel, Public Griev&ncesvénd
Pensions (DOPT) letter dated 4—l~l985(mnn.ﬁgi§.
Initially; on account of some problem in medical
ayxamination, the applib@nt vas assigned a lowér
seniority which'hﬁwgver, was rectifiesd. He has,
| therefore, the necessary service. waeqer, the
2 . ’respo‘ndants have ignored the a;splican'gs‘ cass &nd

junior persons to the agplicant hsve bzesn sent on

i

ning. He alsc zlleges that persons who have
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not gualified in terms of the G.M. issued by the

IUEE VN

Ministry of Personnel and Public Grievances and
been
Pensions have also/sent on deputation for training.

'-. )
‘ He draws cur attention to the Ann.A,.27 memo.dated

3

19.5.1994 by which his representation regazding this

mattér has heesn r&jected witheut a§§igxnng any reason.

3. We have hzard the learnsed counsel for.the
applicant. We wanted to know whether ther@1ﬁ$ any

’/ obligation on the p@rﬁ_cf,the respondents to inform

the applicant as tb:@aﬁons why hehas not bsen

salected for treining. In this connection, his

attention was drawn to the decisicn of the Supreme
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~ Court in 1992 3CC (L&3) P.958 National Institute of

§

JMemt el Health v/s Dr.K.Kulkarni in which the

Supreme Court has held that the Selection
Committee which considers prometion is not
requirsd to record the reasons for its decision.
| i Learned counsel fo; the applicant points out that
this 1s nct 2 case of promction,‘fhis is @ case of

|
‘ : & deputation for training whizh has to be undergone,
|

{

4. - at least once during ones Sarvice. The épplicant dess
’ p net know for what reascns he his not bheen salected

for training. He has not been given the reasons

so as to improve his working in future of any

reqascns has been effected.
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4. #e have carefully considersd thsse

submissions., Ve notice thot the Memo.dsated 28 .4 .94

(Pagell9 of ths paper book) has been issysd by the
respondents disposing of the representstion of the
o— %W

applicant ragarding selestioy/UNDP Tellowship treining.

It . is stated therein that the selection to the UNDP

-

felloswhip training is done by @ Committee which includes

reprasentatives of the Ministry i.e. J.5.(a),

\ .

Commissioner (Industries) F.a.(WR). The Memo.further
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- . states thet the applicent has cast aspersions on that
Committee without any resson. The Committee has kept
in view various factors like availability of slots

in various disciplines, experience in particuler

discipline etc.

5. By Ann.A.27 datad 20-5-94 the grievance of the

“applicant has been considered in detail. ° . Extracts

are reproduczd =

‘ ? shri Jha reprasented against the selertion
: ‘ for UNDP fellowship in 1992, Hs respressnted
to the then Secretsry and #lso ths Hon.Minister
making allegations that were baseless, The
- fact is that he was considered for the
fellowship but not found good znough.

“ It will be seen from the above that

eversince Shri Jha has joined CSMRS he has
either been applying for going out on
deputation or making representations on one
matter or cther. He was keen to get a fellowship
but was not prepsr=d o put up the hard wWork

for it. . He was told saveral times by his

superior officers that he should concentrate
- on the technical work given to him rather than
running around making representation and
v putting pressures’ ‘

- Shri Jha heas not taken the sdvice.He did not
, 'go_cn _tour to a project site, thus evading the
) orders o his sSuperiors,f¢r which & memoréndum
waS 1S5u2d. TO Nim .Y - :
Co h It is seen from the resume of the activities
' - given above that Shri Jhe has not taken any
interest in the wcrk of CSMRS. Hardly & month
‘had passed without his applying for going out
to other organisations. At the ssme time, he has
béen brining all sorts of pressures to get™ s
UNDP fellowship training, fof WRich &ven Ris

medical fithness 1s douhtfuI.(i[. e ﬁ~;§)

Thﬁs»memo.clearly states the reasons why he as not

a

-

/

-selected for treining sbroad,

6. +In the circumstances, we are not impressed

0



py the argument that the applicant haskeen kept
in the -dark.‘ We cannet find fault with the

decisien. In the circumstances we find ne

perit in the O.A. Accerdingly it is dismissed.
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(Lakshmi Swaminathan ) (NV. Krishnar,
Member (J) Vice Chairman (A)






